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~' JAIPUR BENCH, JAIPUFI‘

.. ORDER SHEET
b, APPLICATION NO,: - 568/2002
Applicant (s) SR . ' ' Respondent (s) _
Advocate for Applicant (s) T _ ' Advocate for Respondent (s)
NOTEF OF THE REGISTRY 1 ‘ ORDERS OF THE TRIBUNAL

24,12,2002 fir, CeBs Sharma: vﬁounsel for the applicant,

“Mr. C.B Sharma learned counsel
cooasel for the applicant statas that hig
client wants to withdraw this 0.A. |
ulth liberty to make proper representation
to the raspondents,»sxw

i

2y  Consequently the application is
dismissed asfuithdrauaf‘ The appliéant o
may make proper representation to the
respondents, which we ﬁape, will‘be
considered and disposed of by tﬁé
respondents as per ruless '
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